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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
© JODHPUR BENCH: JODHPUR

GA No. 45/1995, Dets of order 3§ 18.9.1995.

1. Mangusingh
. 26 Shankarlal :
: see Applicants,
3. Mansingh

4, Babulal Gshlot

versus

Union of India & Others ... Respondentse.

 Mr. B;Na Bohra, Counsel for the applicants,

Mre R.K, Soni, Counsel for the respondants.
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Hon'bls Mr. Gopal Krishna, Vice Chairman,
IHon'ble Mre N.K. Verma, Administrative Member.
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. ~BER_HON'BLE MR. GOPAL KRISHNA:

Applicants Nangusingh, Shankerlal, Mansingh

and Babulal have prayed for the fellouing reliefs:

®(i) by appropriate order or directioms, the

) impuagned order Annexurs A/1 datod 27.1495
may ba quashed end set asidas with all its
consequances ) as if the same was never
pasged and lssusd 3

(is) by eppropriste order or directions, it be
. declared that during the existence of the
previous pansl, holding of fresh test by
Annsxureg A/9 ; and its consequential letters/
r%ers Annexures A/10 and A/11 culminating
ntc Annexure A/1 are illegal and vaid
and they may also be guashed and set aside ;
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(1ii) by appropriate order or directions, the

, .« respondents may be directed to send the
applicants on training at Chandausi uwhich
is a pre-condition for grant of promotion
toc the post of ASM, as the applicants hava
already passed the written test, psycho-test
2tce and are runaing on the panel validly

. prepared ;

(iv) by appropriate order or direction, the resson-
dents may be directad to sand the applicsats on
training and on their successful completion of
training, 2ccord duz promotions to them on the
post of Assistant Statxcn flaster in the grade
of Rs. 1200-2040 (RPS)

(v) by appropriate order or direction it bs declarasd
that the action of the rzspondents in issuing
Annaxures A/9, A/10, A/11 and A/1 iz nothing

but wastage of goverament funds, timgand enargy
and an exemplary costs may bs imposed upon them
and serious stricturass may also be passed against
them ;

any other appropriste ralief, uwhich is desmed just
and proper in the cirgumstances of the caseg may

alsg be granted to the appllcanb to mest the
interest of Jjustics. ,

costs may_be alldyed ta the applicants.”

2. " We hava heard the lsarnsd counsel for the parties

and have carafully perusad the rscords.

da The casz of the applicants is that fgor tha purpose
of filling in the posts of Assistant Station Master (for

"short, ASM) in the pay scale of Rs. 1200-2040, the Divisio

Railuay"maﬁagar, Northern Railuay, Jodhpur had issued the
letter dated 2249.88 uhersby all .eligible persons from |
all pf&nches of ths Division including thé applicants,
were invited to appear in the uwritten test to ba held on
9+10.88. The result of tﬁa uritten test uas dasclarsd on
30.12.88., 50 candidates including the applicents were
declared successful inbthe written test. - Thereafter, 3
psycho test was held 0n122;2;89 for candidateé whe had

qualified the written test. In the psychd'test 23 candi-

dates uere declared passede The applicants failed in
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the psycho test and thzy wsre allowed anothsr opportunity
to appear in the psycho test alonguith some other candi-
: S ' in
dates. Applicents and several othars passed/the psycho

test which was held on 24.6.94 vide Annexure A/7 dated

15.7494. This document indicates that the then candidates

including the applicants uers daclared suitable for the
 ‘5‘ : test of ASM in the aforesaid grade.
Y VRNV

The contention of the
learned counsel for the applicants that the Annexurs A/7

deted 15.7,1994 is actually a pansl of successful candidates

for appointmant to the post of ASM cannot be sustained

beceuse it is crystal clegar from the pesrusal af this docu-

ment that it is a result declared of the psychological
T :-‘.,'\‘ NY

o
tégt for serving employees uwhich was conducted on 24.6.94.
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The contention of tﬁa respondents, on the

rary, is that actually ten cendidates were abls to

3»§_;féiﬁglify for the second psychological tasst for the post of

) ASA graﬁe Rse 1200=2040 and thz result of ths suitable candia

dates uas referred to Headquarters office on 18,7.1994

for pbtainin%htha approyal of the compstent autﬁority fer
the

the

extension of/life of the panel of ASM declared on 29.4,089,.
But the propossl for extension of/lifs of the panal which

badweipired on %ggg;igéﬁ has been turned down by the Railua)
Baard vide communication dated.13.1.1995 at Annexure R/2.

1t is contended ;; the respondents that merely passing
the psychological test-is no ground to be selected and
piaced on the pangl for promction as ASM as the applicants
can have a claim only if the panel is approvad by the

competent authority. Since the proposal -for extending

the 1lifg of thz panel was not apbroved by the competent
Cﬂ&wk%'authbrity,~tha applicants"bannat be promoted as their
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names did not appear in the list of selected

candidetes. It is stated by the respondents that

fresh selsctions for ths post of ASM were initiatsd

by them for 67 vacancies in 1994 since no empanslled

candidates were available for promotion as ASM.

Only 24 eligible candidates wers called for the

dé&ed 27. 1;1995.
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‘;:Jﬁr uritten test held on 3.9.1994, out ¢f whizh 13
S k\i/.

- »r'?ﬁ\ candldates were placed on the panal vide Annexurs A/1

s;nce the applicants could not bs smpanslled

W . for/the reascn that tha propossl to extend the life of
'\ Y
A _'j~ >the panel prnparﬂd in 1989 was not apprnved by the
. R “»/

campetant authnrlty and their name could not be includac

in the panel issued later, they cannot claim any right

to promotion as ASM meraly on the grogund of their havin

clsared ths psychological test held on 24.6.1994,

1Y We find noc merit in this application and the
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No order as to costs.

same is dismissed at ths stage of admissions The
prayger of the lsarned counsal for the applicants for

awarding damages to the applicanté is nat'sustainablaQ

(:fkbﬁﬁd%
(GOPAL KRISHNA)
"VICE CHAIRMAN
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Part Beand 11 destroyed /
in my presence on?’/// 2o/
-, under the supervision .of
section officer (]) as per

. order dated. 4y, 7/94/\:{7

- Section Officer (Record)
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